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HLI. 695(3H).—- BT TGN 7, GAER0 (W) Frm, 1986 & | 5 B
Suivan (3) & WS (B) @ g ufea vataor ([wew) s, 1986 @ G (3) &
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R &7 A B FRYE WEiE D00 1533(Y) , o 14 RidR 2008, ENW
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Rl a3 % Rl aftvamell o ware @Y gam R ARE r Pde sftRife ave
ofe & 95 T 9 B fog e sme @ s off;
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Dethi, the 4th April, 2011

$.0. 695(E).— Whereas by notification of the Government of India in the Ministry of
Environment and Forests vide number S.0. 1533(E), dated the 14" Septeinber, 2006
issued under sub-section (1) and clause (v) of sub-section’(2) of section (3) of the
Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3} of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government directed that on
‘or from the dates of its publication, _thé required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in
the Schedule to the said notification entailing the capacity addition with change in
process and or technology shall be undertaken in any part of India only after prior
environmental clearance from the Central Government or as the case may be, by the
State level Environment Impact Assessment Authority, duly constituted by the
Central Government under sub-section (3) of section 3 of the said Act in accordance
with the procedure specified therein; .

And whereas, it has been decided to providé clarification with regard to the
term “built up area” used in the said Notification and also to make various paras of
the Notification mutually consistent and to restore the unintentional changes, which
got into the Notification while making amendment vide S.0. 3067 (E) dated 1
December, 2009, in particular the entry against item no. 7(f) in the schedule to the
EIA Notification, 2006 relating to highway projects and for this purpose to issue
suitable amendments in the said Notification.

And whereas, clause (a) of sub-rule (3) of rule 5 of the said Environment
(Protection) Rules provides that, whenever the Central Government considers that
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prohibition or restrictions of any industry or carrying on any processes or operation
in any area should be imposed, it shall given notice of its intention to do so;

And whereas, sub-ruie (4) of rule 5 of the said Environment (Protection)

- Rules provides that, notwithstanding anything contained in sub_—rule (3), whenever it

appears to the Central Government that it is. in public interest to do so, it may
dispense with the requirement of notice under clause (a) of sub-ruie (3);

Now therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the said Environment (Protection) Act,
read with clause (d) of sub-rule (3) of rule 5 of the said Environment (Protection)
Rules, the Central Government hereby makes the following amendments in the said
Notification, namely:-

In the said notification, -

() In para 6, for the existing words "An application seeking prior environmentat
clearance in all cases shall be made”, the following words shall be substituted,

namely:-

“An application seeking prior environmental clearance in all cases shall be
made by the project proponent”.

(1) In para 7, in sub-para 7 in clause (i), sub para II, stage (2) - scoping, sub
para (i), in the last sentence, for the words “activities listed as Category B’ in item 8
of the schedule (Construction / Township / Commercial Complexes / Housing)”, the

following words shall be substituted, namely:-

“Activities listed as Category ‘B’ in item 8(a) of the schedule (building and
construction prajects)”.
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(IT1) In the Schedule, -

(i)

(i)

(iii)

against item 1(a), -

in column (5), for the entries, the following entries shall be substituted,
namely:-

“General conditions shall apply.

Note: _

(i) Prior environmental clearance is as well required at the stage of
renewal of mine lease for which application should be made up

to one year prior to date of renewal.
(i)  Mineral prospecting is exempted.”

against item 7(f), -

in column (4), for the entry (i) All State Highway Projects; and” the
following entry shall be substituted, namely:-

“(i) Al New State Highway Projects”,
against item 8(a), -

in column (5), for the entry, the following entry shall be substituted,
namely:-

“The built up area for the purpose of this Notification is defined as “the
built up or covered area on all the floors put together including
basement(s) and other service areas, which are proposed in the
building / construction projects”.”
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(IvV) In Appendix V, for para 3, the following para shall be substitu_ted, namely:-

Note:

"3. where a public consultation is not mandatory, the appraisal shall be
made on the basis of prescribed application Form-1 and EIA report, in
the case of all projects and activities other than item 8 of the schedule.
In the case of item 8 of the schedule, considering its unigue project
cycle, the EAC or SEAC concerned shail appraise projécts or activities
on the basis of Form-1, Form-1A, conceptual plan and the EIA report
[required only for projects listed under 8(b)] "and make
recommendations on the project regarding grant of environmental
clearance or otherwise and also stipulate the conditions for

environmental clearance”.

[F. No. 3-101/2010-1A. 111}
Dr. NALINI BHAT, Scientist G

The principal rules were published in the Gazette of India, Extraordinary,
Part 11, Section 3, Sub-section (ii) vide notification number S.0. 1533(E),
dated the 14™ September, 2006 and amended vide S.0. 1737(E), dated
the 11™ October, 2007 and S.0. No. 3067(E) dated 1% December, 2009.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delh/i-l i00¢=,4
and Published by the Controller of Publications, Delhi-110054,



